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So. 1109 (2)/LXXIX-V-1-10-1-(Ka)19-2010

. Dated Lucknekv, October 	12,.2010 •

IN pursuanee of theprovisions of clause (3) of Article 3481 of the °ins

Pleased to order the publication of the following English translation of the .Monad.VishWayielyalaya Uttar 

PradeshAdhiniyam, 2010 (Uttar Pradesh Adhirdyam Sankhya 23 of 2010) as 'passed by the Uttar Pradesh 

Legislature and assentled10 by the GOvembr on October 09;2010 

THE MONAD UNI-VERSITY UTTAR PRADESH ACT, 2010, 

U.P ACT NO, 23 of 2010 	• 

(Aslictssed by the Uttar Pradesh Legislature) 

AN 

ACT 

.to c-stablish and incorporate a teaching University .at Ghaziabad in Uttar :Pradesh 

sponsor& Chy Monad Educational Society, AlOW Delhi and to provide for matters connected 

herewith or incidental thereto. ‘. 

IT .1S-ItEREBY enacieel in the Sixty- first Year of the Republic.  of India as follows 

. ThIS *Act niay be' called th.e. Monad University, Uttar Pradesh, Act, *Short title 

2010 
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Definitions 

EstubIrshmer0 0 

the linivei.say 

1. In this Act, unless the context otherwise requires.-

(a) "Academic Council" means the academic 

University; 

(h) "Board" means the Board of Studies or the Planning.  Board, 
or ally other Board of the University:. 

,(c,) "Chancellor". "Vice-Chancellor" and "Pro-Vice Chancellor" 

means respectively the Chancellor, the Vice Chancellor and the Pro-

.VictSChancellor of the University : 

OO 'Court" means the Court of the University; 

(e) "Director/Principal" means the Head of an Institution, a 

College. School, POlytechnic and Industrial Training Institute or the 

person appointed for the purpose to act as such ih his/her absence; 

(/) "Department" means a Department of Studies and includes a 

Centre of Studies and Research; 

. (g) "Employee" means any person apponned by the University

and includes a teacher er any other member of the staff of. the 

University, 

00 "Executive Council" means the Executive Council of the 

'University; 

' 	. 	"Faculty" means a Faculty of the University; 

"Hostel" means Scholar/Students Hostel of the University; 

"Institution" means an Academic Instim:;.in established or 

maintained by the University; • 

(0 "Prescribed" means prescribed by Statutes; 

(in) "Records and Publications" means the Records and 

Publications of the University 

Ot) "Society'.' means Monad Edufaiional Society, New Delhi 

. registered under the Society Registration Act, 18611; • ' 

"Statutes" and "Ordinances" means respectively, the S•artites .

and Or.ainance of the University.that .are'in force .frim time to 'time; 

"Student" means a student enrolled in the University: 

Oi) "Teacher of the University" means Professors. ;AsSociate 

Professors, Readers, Assistant Professors, Lecturers and such oilier 

persons.  as.  may be appointed for imparting education/instruction or 

conducting research in the University and,  are designated as Teachers 

by the Ordinances; 

0-) [Treasurer". "Registrar", "Deputy Registrar", ."Finance 

Officer", "Controller of Examinations", "Librarian", or "Proctor" 

means respectively the TreasUrer, the Registrar, the Deputy Registrar, 

. the Finance-Officers, the Controller of Examinations, the Librarian or.  

the Proctor on the University; 

(s) "University" means the Monad .  University;  Ghaziabad 

established under this Act by the Monad Educational Society; 

(0 "Visitor" means the Visitor.of the University; 

3.,( I) There shall be established at Ghaziabad in the State of Uttar 

Pradesh a Universitj,  by the society in . the name of the Monad University, 

Uttar Pradesh. 

Council of the 
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en The University shall be a body corporate. 

4. The sponsoring body, the Society, shall for, the purpose of 

eslablishing the University under th'is Act, fulfill the following conditions, 
namely: 

(a) duly posSesses a minimum of 50 acrei- of contigumis land 
earmarked for the University; 

(h) cogstruct On the land referred to in clause (a.) buildings of at 
least 24000 squire metre Carpet are-a. out of which a minimum of 50 per 
cent shall be for academic and administrative purpose: 

'install in the offices-  and laboratories wAthin the buildings 
referred in sub-clause (b) hereinabove, equipment yalued at a minimum 
6112.s.. 5 Crore; 

011 appoint teachers and establish infrastructure as per norms and 
standards laid down by the University Grants Commission in the 
Department/Schools of the .University for the purpose of teaching and/or 
reSearch in at least seven subjects; • 

.(e) make the Statues and the Ordinances for the administration and 
functioning of the University; an. d 	: 

(I) carry out such other conditionsms may be required by the State 
Governinent to be 'fulfilled before the establishment of the University: 

5. -(1) The University 'shall start operation only after the State 
Government issues • to 'the Society 'a. letter of authorization for the 
commencement of the functioning of theUniversity. 	• 

-(2) 'The State Government shall isstie the letter of authorization after 
• reciept of an unambiguous affidavit alongwith documents from the Society to 
'the effect that all conditions rel- rred to in section 4 have been fulfilled. . 

6. The objects of the University shall be to disseminate and advance 
knowledge and skill by providing' instrudtional research and extension of 
facilities in- such brandies of learning as it may deem 'fit and the University shall 
endeavor to provide' to the students. And teachers the necessary atmosphere and 
facilities for the promotion of: 

(a) innovations in-  education leading to restructuring of courses, 
new Methods of teaching training and learning, including on-line 
learning. blended learning continuing education and such other modes 
and integrated' and wholesome development of their personality; 

(h) studies in various disciplines; 

(c) inter-disciplinary. Studies;.and:; 

(d) national integration, secularism,.sOcial equity, and engineering 
of international .understanding and ethics. 	' • 

7. The University shall have the folloWing powers, namely: 

to provide for: instruction in such'brancheS of learning as the 

University May, from gine to tithe determine and to make provision S for 
'the conduct of research and fOr the, 'advancement and dissemination' of 

knowledge and 'skills; 

to impart and.  proinote the study of Science, Technology, 

Medicine:.  Dentistry, Management. LaW and other.  professional 'bourses. 

and also History. Culture. Philosophy, An. etc. at 'its main campus and 

time constituent centers and also thy* conducting,' both globally and 

distance/education programmes in various discipline; 

I , 

Conditions for, 

the 

establishment of 

ihe University 

Starting of the 

University 

Objects of the 

University 

Powers of the' 

University 
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(c) to honour educational stalwarts and persons of academic 
eminence with thedecoration of Professor Emeritus: 

00 to confer on any person, subject to such conditions as the 
University may determine. diplomas or certificates or degrees or other. 
academic distinctions on the basis of examinations, or any other 
method of testing or evaluation and to withdraw any such diplomas or 
certificates or degree or other academic distinctions that may be 
conferred for good and sufficient cause; 

(e) to confer honorary degrees or other distinctions in the 
manner as may be prescribed; 	 • 

. (I) to provide education and training including correspondence 
and such other courses, to such persons who are not members of the 
University • 

	

(g) to institute Directorships. Principalships. Professorships, 
Associate Professorships. Readerships. Assistant Professorships. 
I .cctureships and other teachine:or academic posts as may be required 

.
by the UM versity.'and to make appointments for The same; 

(10 to create administrative, ministerial and other posts and to 
make appoirunent thereto; ' 

(0 to. appoint / engage persons of' eminence working in any 
other University or Organization, having specific knowledge, 
permanently or for a specified period. 

0) to .co-operate, collaborate or associate with any ;other 
University or Authority or Institution, within and outside the country, 
.in such manner and for such' purpose as the University may determine; 

(k.) to establish and maintain School, Institutions, Academic 
Centers.. Departments, Specialized laboratories or other units for 
research and instructions as are, in the opinion of the University, 
necessary for the funherancc of its objects: 

(0 to institute and award fellowships, scholarships,
' studentships, medals and prizes; 

(in) to establish, maintain and supervise hostel for the
.residence-  of students and to lay down, conditions for the residence of
. the students and ihelevying of fees for the residing in such hostels; 

(n) to 'make provisions for research and consultancy and fOr
that purpose to enter into arrangement with other institutions or bodies 
as the University may deem necessary; . 

(o) to lay down policy for regulating the discipline of students 
of the University and for promotion of their health, general welfare and 
cultural and corporate life. 	 • 

07) to determine standards for admission. into the University, 
which may be through examination, or any other method of evaluation 
or testing; 

to demand and receive payment of fee and other charges; 
to make special arrangements in respect of women and other 

disadvantaged students as the University may consider desirable; 
(s.) to regulate and enforce discipline amongst the employees and 

students of the University and take such disciplinary measures in this 
regard as may bc deemed necessary by the University; • 
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10 to make. arrangements for promoting the health and general 

welfare of the employees of the University; 	 • 

00 to receive donations and to acquire, hold, manage and dispose 

of any property 	movable or immovable, for the welfare .of the 

University with prior approval of the Society; 

Iv/ to bon-ow money for purposes of the University, with, or 

without the hypothecation or the -mongaginu of the property of 

University. 'subject to prior approval of the Society; 

(v) . to • appoint, either on contract or otherwise, Visiting 

Professors. Emeritus' Professors, Consultants, Fellows, Scholars, 

-Artists, Course Writers, and such other persons who may contribute to 

the advancement of the objects of the University:-and 

(x) to do all such other acts and things as may be necessary, 

incidental or conductive to the attainment of all or any of the objeots of 

the University . 	 • 

8. Cl) Admission to the different academic prograthmes shall be made 

in accordance with the laws for the time being in force. 	 • 

The Universit shall ensure that the academic 'standards of the 

courses offered by the University are in accordance with the guidelines of the 

University Grants Commission and other statuary bodies as the case may be. 

The teacher-student ratio shall be in accordance with the guidelines 

of the University Grants Commission and specific council. 

9. The University ,  shall be open to persons of either sex: and of 

whatever race,- creed, caste or class, and it shall not be lawffiP for .the 

University to adopt or impose on any person any test whatsoever of religieus 

belief, profession in order to entitle him to be admMed therein as an offieer or 

teacher or a staff member or Studeni, or to hold any office • therein or to 

graduate thereat: 

Provided that reservation in the posts and recruitment of the employees 

and reservation Of seats for. admission in any course of study in the University 

for the students belonging to the Scheduled Casts, Scheduled tribes and other 

backward 'classes of citizens shall ,be regulated by the order of the State 

ment issued from-time to time. 

10. The following- shall be the Officers of the University: 

(a)The Chancel.lor: 

(h) The-Vice Chancellor; 

(c):  The Pro-Vice Chancellor:.  

Director/Principal or Head —of Institutions; 

(e) '111c Registrar: 

The Treasurer; 

(g)The Deans of School of Study/ functional dean; 

(h) The Proctor; 

(1) The Finance Officer: and 

' 0) Such other officers as may be declared by the Statutes to be the • 

officers of the University. 

11. Cl) The Chancellor shall be a person of eminence .and shall be 

appointed by the Committee of Management of the Society in such manner as 

may be prescribed. thr a period of three Years: 

The Chancellor 

Admission and 

Standards . 

University open 

to all classes and 

creeds 

Officers of the 

University 
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(2) The Chancellor shall. by•virtue of his/her office, be the Head of the University and shall constitute the interim Executive Council. 
	• 

(3) The Chancellor shall, if present, preside at the:Convocation of thUniversity held conferring of degrees. 
12..0 ) The Vice Chancellor shall ,

be appointed by the 'Chancellor in 
such manner and. on such terms andrconditions as may be prescribed. 

The Vice Chancellor shall be the principal executive and academic officer of the University and shall be the Chairperson of the Executive Council and the Academic Council of the University, and shall exercise general supervision and control over the affairs of the University and give effect to the -decision of the authorities of the University. Thc•Vice Chancellor may. if he/she is of the opinion that immediate action is neceSsary on any matter. exercise any power conferred on any authority of the University by or under this act and dmil 
	ey to such 

authority the action taken by him/her on such matters: 
	 • 

Provided that if the authority concerned is of the opinion that such action ought not have been taken, it may refer the matter to the Chancellor whose decision thereon shall be final: 
Provided further that if the authority of the University or any person in the service of the University who is aggrieved by any action taken by the Vice Chancellor under, this sub-section may prefer an appeal to the Chancellor within one month from the date on which a decision on such action is communicated to him/her. The Chancellor may confirm, modify or reveres the action taken by the Vice Chancellor.. The Vice Chancellor shall exercise such powers and perform suchother Functions as maybe prescribed. 

13. 	
) The Pro-Vice .Chancellor shall be appointed by the Vice,Chancellor from amongst the Professors of the University in such manner as may be prescribed and shall exercise such powers and perform such functions.as may be assigned to him by the Vice Chancellor.or the Executive, Council of the University. 

(2) The Pro-Vice Chancellor shall discharge his./her duties it addition to 
his/her duties as a •Professor of the University. 

(3) 'The Pro-Vice Chancellor shall assist the Vice Chancellor in dischargingthe daY to day duties of the Vice Chancellor as and when required by the Vice Chancellor. 
(4) The Pro-Vice Chancellor shall get an honorarium of,such amount as may be 'determined 14/ the society. 
14. The Director or Principal or !lead of institution shall be appointed in such manner and shall exercise such powers and perform such. functions as may be prescribed.• 	• 

15.• 
 ( I ) The Registrar shall be appointed in such manner as may be 

prescribed. 
(2) The Registrar shall have the power to enter into agreements. sign •ciocuments.and authenticate records on behalf of the University and shall excise such other powers and perform such other Functions as may be prescribed. 
(3) The Registrar shall be ex-tilficio Se'cretary Of the Executive 

Council and the Academic Council. 

"Elie Vice-
Chancellor 

The Pro-Vice 
Chancellor , 

Director 

Principal or 
Fhlad of the 
Institution 

Thc Registrar 
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Deans of School 

of Study/ 

Functional 

Deans 

' Finance Officer 

16. The Treasurer:shall be apPointed in such manner and :ob. such 

turtns and •conditions and shall. 'exercise such powers and . perform such 

functions may be prescribed. 

17. 	Every .Dean including the dean of School of study/ functional Dean 

of Student Welfare of Acadeinic affairs or admissions of Planning and External 

Programmes or Industrial Liaison shall be appointed in such manner and shall 

exercise such powers and perform Such functions.as may be prescribed. 

• (1 l The Finance Officer shall.  be  appointed in such manner and 

shall 'exercise such powers arid perform such functions as may be'prescrib.edd. 

• (2) The Finance Ofteer shall be the e±-Officio Secretary of Finance 

Committee. 

19. The manner of appointment and powers and.  duties of the Proctor 

and other Officers of the University shall be suchas may be prescribed.. 

20. The following shall be the authorities of the University:' 

(a) The Court; 

(h) The Executive Council,

(c) The Academic Council

•40 The Finance Committee:

(e) The Planning Board;-., 

09 The Boards* of the School of Study; 

(g) The Adinissions Committee; 

('Ii) 	EXamination Committee; 

.(i) The Ennployee Disciplinary Comm

0) Such other authorities as•may be declared by the - to 

he 
. 

Other Officers 

Authorities of 

iversity 

The Treasurer 

			

b) to consider and Pass resolutions On the:Annual Report • and 

ihe Annual Accounts of the University and the.Audit ReporNhereto;

:.., 4.) td advise the Chancellor in respett of any mailer ':' high may

	

i 

be referred to- it for advice; and 

 (c/),to perform such other funct

122. (11The:Executive Council shall be the principal eiecuti've of• 

thepniversity . • - 

(2) The Constitution of the Executive Cou  

iti 	

, 

members and 	powers and duties shall be such as may be:prescribed:

23. ())'The Aeaderhic Council shall be.  principal academic body Of the. 

 University and -shall subject to the provisions of tbrs' Act and the 'Starnes and 

the Ordinances 'framed thereunder. co-ordinate and:exercise general stipervision, • 

 oventhe a ic policies of the University; 

The Court 

The Executive 

Council 

The Academie. 

Council • 

• 



Boards of 
Schools of 
Study and other 
authorities of 
the University 

Po‘Yer to Make 
Statutes ,  

(2) The constitution of the academic Council, the term of office of its members and its powers and functions shall be such as may be prescribed. The Finanee Committee shall be the principal financial body of the University to Committee take care of the financial matters:. (2) The constitution, powers and functions of the -Finance committee shall be such as may be prescribed. 
The Planning Boai-

d shall be the principal planning body of the University and shall be responsible to 'ensure that the infrastructure and .the academic support system of the'UniVersity meets the norms of the University Grants Commission or the respective Councils; • 
(2). 

 The constitution of the Planning Board, the term of office of itsmembers and is powers and functions shall be such as may be prescribed , The constitution, powers and functions of the Boards of the School of Study, the Admissions Committee, the Examination Committee and such other authorities of the University shall be such as may be p

• 	. 	 ll be responsible to make the Statutes for carrying out the purposes of this Act.. 
(2) Subject to the provisions of this Act, the Statues may provide for all or any of the following matter's, namely: 

(a) 
The constitution, powers and functions of the authorities of the University as may be constituted from time to time; (N• The appointment and the continuance in office of the members of the said authorities, the filling of vacancies of members and all. other matters relating 'to.  those authorities for which it may be 

necessary to provide: 
The appointment, powers and duties of the Officers of the 

University and their emoluments; The appointment, of teachers, of the University and other academic and administrative Staff and their emiluments; The appointment of teachers and other academic and Administrative staff working in the University or Institution for a specific period for undertaking a joint project; 
(/) The conditions,  of servibe of employees including provisions .,

for retirements benefits, insurance and provident fund, the manner of termination of service and disciplinary action; 
($) 

The principles governing seniority of service of employees; The procedure (dr settlement Of disputes between employees 
or students and the Univeisity: 

The, procedure for preferring an appeal to the ExecutiveCouncil by any employee.or student against an action of any Officer or 
Authority 'of the University; 

cd The conferment of honorary degrees; • 
(10 The withdrawal- of degrees. diplomas, certificates and other academic distinctions that may have been conferred by the University: (/) The institution, of fellowship, scholarships. studentships, 

medals and prizes: 
(in) 

The maintenance of discipline among the students: 

. - 

The Finance 
Committee 

The Planning 
Board 



(17) Thgestablishment and abolition cif Departments, Centers and 

er cOnstituted Institution's/Colleges; . 

(o) The delegations of powers vested in the authorities or officers 

of the University: and 

a)) Any oilier matters which may by this Act is to be or may be 

prescribed by the Statutes. 

(3) The Executive Council shall not make, amend or repeal any Stat

affecting the poWers or constitution of any authority ofthe Unfversity until such 

authority has been given ati opportunity of expressing an opinion in writing on 

the proposed changes, and any opinion so expressed shall be considered by the 

Executive Council. 

(4 )Notwithstanding anything. eontained in the for .-sections 

the Chancellor May direct the University to make prowisionS in the Statutes, in 

respect of any matter specified by him and if the Executive CoUncil is unable to 

implement such.a direction within sixty days of its reCe.ipt, the Chancellor may, 

after considering the reasons, if anylcomMunieated by the Executive Council • 

for its inability to comply, with such direction, make or amend the 'Statutes 

accordingly as he may deem fit. 

28. Subject to the Provision of this Act and the St .  Power to make• 

shall be made by the Executive Council with the prior aPproval of the Ordinances 

Chancellor, after texpress, approval of the Managetme t Committee and may 

provide fbr all.orany of the following matters, namely: 

.(a)the admission of students to.the Univer

enrolment as such. 

Of the courses of study to be laid down for all degrees,  

and Certificates blthe UniverSity. 

(c) the•megiram of instruction and e

the 'award of degree, diploma, certificate and other academic. 

distinctions the qualification for the same -and the Means.  to be taken , •

relating to the grantingiand obtaining for the same;.  

the fees to be-charged for courses of study' in the Uni

and for i•aclinisSicin to the .examinations, degrees, diplomas . and 

'certificates of the Uniiiersity. 	 • • 

, 	.(4) the conditions for the award of fellowships, -scholarships, 

studentships, medals aiici prizes; • 

. (g) the conduct of examinations. including the term of 

manner of appointment and the duties • of examining bodies:, examingrs 

and moderators; 

(h) the condition's of residence of the students of the University; 

(0,111g special arrangements, if any, which may be made for the • 

residence, discipline and teaching of women students and prescribing 

ecial cou'rseS of studies for-them within the University; 

(j.)• the appointment and emoluments of employees other than 

those for whom provision has been made in the Statures: 

(k) the establishment of .Center of Studies. Interdisciplinary 

Centres of Study: Special Centers and Specialized Laboratories; 
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. 	
(0 the' manner of coLOperation and collaboration 

-with.  other Universities and authorities including teamed bodies or associations; 
. (in) 

the creation. composition and. functions of any other body which is c
onsidered necessary for improving the academic mileage 

or 

.. 	 . 
thc University: (n) the remuneration to bc paid to examiners, moderators, invigilators and tabulators; , . 

. (o) such other tenth
s and conditions of service of teachers and other academi,c staff as are no prescribed by the Statues. ialions 

29. The authorities of the University may, subject to the appro)ial of the 
utive Council, after express approval of the Management Committee, make

.  
regulations, consistent with. 

 this Act, the Statues and the Ordinances for the 'conduct of their own business and that of the committees, if any, appointed by 
them and not provided for by this Act or The Statutes and the ordinances famed 

	

Annual Reports 	
30. The annual report of the University shall be prepared under the 

thereunder.- 	 .. 

direction of the Executive council and shall be submitted to the Court on or
.  before such date as may be presqibed by the Ekecutive Council and the Court shall consider the report in its annual meeting. -.  (2) The Court shall submit the annual report to the chancellor *mg with its comment's, if any.. 	. . 	 . 

Anrival . 
31. (1) The annual accounts and balance sheet of the u

niversity shall
Accounts 

be prepared under the directions of the Executive council and shall, at least once
every year and at intervals of not more than fifteen Months; be audited by a :
reputed and experienced and 4ualificd finn of Chartered Accountants. A copy, of the annual aecounts, together with the 

.audit report •ereon, shall be submitted to the Cour( and to the Chancellor along with the 

	

observation of the Executive Council. •• ; ' 
	 . Any observations made by2the Chancellor on the annual accounts 

shall be brought to the notice Of the Court and the Executive Council and all
such observations shall after being 'reviewed by the Executive Council, be submitted to be Chancellor. 	 . 	 . 

Conditions of. 	
32. Every employee of the University shall be appointed/engaged as 

	

Scrvice or 	per provisions of the statues, . 

	

employeFs 	
., 	

. • 	 . 
(2) 

Any dispute arising between the University and any of its employee 
r appointed substantively, shall be referred to the Executive Council which 

.shall . decide the dispute after affording an opportunity to the employee within three months fromthe date of its reference. (3) An aggrieved employee may file an appeal against the order of theExecutive Council to the Chancellor. ' 
	• 	 . 

' ' 	
.(4) Any dispute in respect of any employee engaged either temporarily 

. or on ad-hoc or pan time or casual basis' shall he hear... 

(5) Any person aggrieved. 
 by the on! -.of the Vice-Chancellor may 

of the concerned department. 

r refer  

an appeal to the Chancellor. •The decision of the Chancellor in such an .,
. appeal .s.

hiill be 'final and binding and no suit shall lie in any court in 
eespect of 

matter decided by the Chancellor. 
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(1) Any student or candidate for any examination of the UniverSitY, 

whose name has been removed frorn the rolls of the University by an ordcr or 

resolution of the Academic Council or the Proctorial Board or the Controller of 

examinations. as the case maybe, and who has been debarred from appearing at 

the examinations of the University for P lore than one year. may, within ten 

days of the date of receipt of such an order or a copy of such resolution by 

hint/her appeal in v:riting, to the Vice Chancellor who may confirm.  , modify or 

reverse the decision of the aforesaid authorities or the concerned committee as 

 the case may be. 	 • 

(2) Any decision taken by the Vice Chancellor- shall be final: 	• 

The University shall constitute for the benefit of its employees such 

Provident Fund or provide Such pension schemeor such insurance scheme as it 

may deem fit in such manner and subject to such conditions as may be decided 

by the Executive Council. 

If any question arises' as to whether any person has been duly 

nominated or appointed as or is entitled to be a member of any authority or 

other body of the University, the matter shall be referred to the Chancellor: 

whose decision, thereon shall be final. 	- 

Where any authority of-  the University is given power under this 

Act ,or the Statues to appoint Committees. such Committees shall save as otherwise 

provided, consist of the members of the.Authority concerned and of such other 

persons as the Authority may deem fit. 	• 

All vacancies among the menthers (other 'than ex-officio) of any 

authority or other body of the University shall be filled, as soon as may be 

convenient by the person or the body that appointed, nominated or co-opted the 

concerned member and the member so appointed or co-opted shall.  continue for 

the remaining term of. the member against whose vacancy lie/she has been 

appointed or co-opted. 

3S: No act_ or proceedings of any authority or other body of the 

University shall be invalid merely by reason of the existence of a vaeancy or 

vacancies among its members. 

39. A copy of any receipt, applicanon, notice, proceeding, resolution of 

any Authority or Committee.of the University or other,docutnents in possession 

of the UniverSity„ if certified by the Registrar, shall be considered as prima-

facie -proof of issue of such receipt, application, notice, order, proceeding or 

resolution. A copy of such documents or. the existence of' an 'entry in the 

dispatch register shall be admitted as evidence in the matter. 

40. (1) Every Statute and Ordinance made under his Act shall 'be made 

available in writing. 	 • 

(2) Each new Statute or Ordinance made under this Act shall be 

enforcea as soon as it is made by the competent authority. 

41: (I) The University shall establish a permanent endowment fund of 

at least rupees ten erore. 

(2) The University shall have, the power to inVest the permanent 

endowment fund in such Manner as May be decided by the Executive Council 

on the advice of the Finance Committeej 

Right to appeal 

Employees 

Provident Fund 

and Pension • 

Disputes as to 

the constitution 

of Authorities 

and bodies of 

the University • 

Continuation of 

Committee 

Filling 

Vacancies 

Invalidity of 

Proceedings 

Mode or Proof 

or University 

Record 

Publication of . 

Statues and 

Ordinances 

Permanent 

Endowment 
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General Fund 

Development 
Fund 	• 

(a) 
all lees and other charges received by the University: 

(h) all sums received Irum any other source: 
all contributions made by the Society; and 
all contributions made in this behalf by any person or body by of gift. grant. donations. benefactions, bequests. transfers or any other manner which are not prohibited by any law for the time being in 

Force. 
(2) The money credited to the general fund shall be exclusively used to 

meet the recurring expenditures or the University. 
43.. (1) The University shall establish a development fund to which the 

following money shall be credited: 
(a) Development lees, which inay be charged from students; 
)b) 

All sums received from other— sources for the purpose or the 
development of the University: 

. (e) All contributions made by the Society for development of the 
University: 

, 	(d) All contributions made for purposes for development of the University by any person or body in any manner which is not 
prohibited by any low for the time being in force; and 

all incomes received from the permanent endowment fund. 
(2) Tile money's credited to the development hind, from time to time, shall be uriliked exclusiyely for the development of the University. 

Maintenance of 	
44. The funds established under sections 41, 42 and 43 shall, subject to 

*Funds 	 the general supervisions and control of the Coon, be regulated ,and maintained is such manner as may bc prescribed by the F.xceutive Council on the advice of 
the Finance Committee. 

45. The University shall' not be eligible for any ,grant-in-aid or any Financial 	• financial assistance from the State Gosernment or any other body or Corporation owned or controlled by the State Government. 	. 
Conditions 	. 

The fees charged for different academic programmes shall be in 
accordance with laws for the time being in force. 

(1) It shall be the duty of the University or any authority or officer of the University linances and other affairs of the University as the State 
Government May call for. 

(2) The State Government. if it is of the view that there has been 
violation of any.  provision of this .Act or the Statutes or Ordinances 

• made 
thereunder may issue such directions to the University under section 51 as it 
may deem necess.ary. 

(1) If the University proposes its dissolution in accordance with th; law governing its constitution or incorporation. ii shall give at least six months 
written notice to the State Government. 

Fees 

l't;wer of the 
SttIe 

Government to 
call for 
intlirmation and 
records 

Dissolution of 
die Univ ty 

the 

(1) 
for 

The University may transfer any amount from the general kind or 
development fund to the permanent endowment fund. 

Any amount exceeding the minimum stint specified in sub-section may be withdrawn fioin the 'permanent endowment fund by the University 
the purpose of development ofthe University. 

42. (1) The University shall establish a general fund to which shall be 
credited-. 
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On receipt of the notice referred to in sub-section 0) the State 

• Government shall make such arrangement§ for the administration of. the 

University from the date of dissolution of the University and until the last -batch 

of students in regular Courses of studies of the University complete their .  

courses of studies that have been admitted to in such-- manner as may be 

prescribed. • 

49. ( I ) The expenditure for administration of thtf.University during the Expenditure of 

period of faking over the liabilities of the University under section 48 shall met the university 

out of the permanent endowment fund: the general linid and the development during the 

Rind. 	
period of 
disitolution 

.(2) If the funds relthed to in sub-section (1) are not sufficient to meet-

the expenditure of the University during the taking over of the liabilities of the 

University. such expenditure May be met by disposing of the properties Or 

-asses of the Universitv by the State Government. • 

59. (1) Where the State Government is satisfied.that the University-is. De-recognition 

 not - functioning in 'accordance with the provisions of this Act on re.  eeipt of a (lithe  • 

complaint with respect to the management of the University. it shall require the . voiverstiy• 

UnivetSity to show cause within such time. which shall not be less than two. 

months as to why theUniversity should not be-derecognized. 

(2) If, upon receipt of the reply of -the University to the notice given-

:wider sub-section (1) the State Government is satisfied that a wimibfacie ease of 

mismanagement or violation of the provisions of this Act and the -Statutes and 

the Ordinarices framed thereunder is made out, it shall order such enquiry as it 

deems necessary.. 	 • 

(3) For the purpose of -an inquiry under sub-section -(2): the State 

imierriment :shall, by -notification, appoint an officer- or authority as the 

enquiring authority AO enquire into and report Upon the allegations of.  

mismanagement or vjOlation of the provisions of this Act Of the Statutes.. or 

Ordinances framed (hereunder Or any direction issued thereunder. 	• 

, -( 4).  Where the State Government considct I it necessary or expedient to 

suspend the &WIT for the purposes of an inquiry - with 'respect to the affairs'.  of 

the University. it may, by notification, order the suspension of the Court- or. the 

Executive Council. as the ease may be. and make such arrangament for the 

administration of:the 'University as it considers necessary till themonclusion of 

the inquiry. 

(5) Every inquiring authority appointed undersub-section (3) 

while.  performing  :its -functions under this Act. Have all the powers of a Civil 

Court under the Code of Civil Procedure, .1908 trying a suit and in particular in 

respect of the following matters, namely: 

(a) Summoning and enforcing the a(tcndance of any witness and 

examining him/her on oath; 	• 

. 

	

	.Th)Requiring the discovery and production:of any-document: 

(0.12equisitionitig any public reeo‘d or copy thereof from any 

office; 

. 	0/.) Recei vim?, evidence on all 	and 

/4 Any other tflatter which mat, be prescribed by it: 
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.(6) 11, up ii receipt of the inquiry report, the State Government is  
satisfied. that the University has been mismanaged or has violated any 
provisions of this Act, or the Statutes or the Ordinance framed thereunder it  
may, by notification, de-recognized the University with the prior approval or 
the University Grants Commission. 

During the period of de-recognition of the University under sub-
section (6). the State Government may utilize the permanent endowment fund 
or the general fund or the development fund for the purposes of the 
management of the affairs of the University. If the funds of the University are 
not sufficient to meet the requisite expenditure of the University. the State 
Government may dispose of the assets or the properties of, the University to 
meet the said expenses. 

Every notification under sub-section(6) shall be laid before both 
I louses of the State Legislature. 

The State Government may issue such directions. from time to 
time, to the University on policy matters not inconsistent with the provisions of 
this Act. as it may deem necessary and it srtall be mandatory for the University 
to comply with directions so issued. 

(I) The State Government may for the purposes of removinu any 
difficulties. State University Act. 1973 to the provisions of this Act. direct that 
the provisions of this Act shall. during such period as may be specified in the 
order, have effect subject to such adaptations: whether by way of modification, 
addition or omission as it may deem necessary or expedient: 	• 

Provided that no such order shall be made after two years from the date 
of commencement of this Act. . 

Every order made under sub-:section (I) shall :be laid before both 
Houses of the State Legislature as soon as may be after it is made. • 

No order made under sub-section (1) shall be called in question in 
any court on the ground that no difficulty as is referred to in that 'sub-section 
existed or was required to be removed. 

STATEMENT OF OBJECTS AND REASONS 
With a view to encouraginu private sector to participate in the field of higher education,. 

it has been decided to establish and incorporate a teaching University at Ghaziabad . in Uttar 
Pradesh by the name of Monad University sponsored by Monad Educational Society, Shinker 

ihar. Delhi registered under the Societies Registration Act. 1860 (Act no. 21 of' 1860). so as to 
provide to the students and teachers the necessary atmosphere and facilities for the promotion 61 
innovations leading to proper structuring of courses. new methods of teaching and learning and 
integral development of 

The Monad University Uttar Pradesh Bill. 2010 is introduced accordingly.' 

By order. 
K.K. SHARMA. 
Pramukh SachiY. 
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